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Acquisition of Hotel Barbizon New
York by partnership of Oberoi Hotels

3021. SHRI S. M. KRISHNA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Barbizon Hotel, a
New York Hotel for women, has
been acquireq for ‘investment pur-
poses’ by a partnership of the Oberoi
Hotels Corporation of India and the
Leber Realty Corporation;

(b) if so, the particulars of the
deal sanctioned by the Government
of India in the sphere of financial
participation in the form of capita-
lisation of service fees, royalties and
other know-how payments if any,
involved;
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(c) the particulans of other Indian
parties who have been permitted to
put up Hotels in the Uniteq States
and the extent of their financial parti-
cipation in case of joint ventures; and

(d) the equity participation of
these Indiap firmg and which of them
have been allowed to raise foreign
exchange loans abroad and whether
these are guaranteed by the Govern-
ment of India?

THE MINISTER OF CO ERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b)y M/s Oberoi Hotels (India) Pvt.
Ltd., Calcutta, were accorded appro-
val by the Govt. of India on 2nd May,
1980, under Section 27 of Foreign
Exchange Regulation Act, 1973, to
establish a wholly-owned subsidiary
in Netherlands Antilles. The subsi-
diary so established will in turp invest
in a Joint Venture Hotel Project in
U.S.A. as a partnership in collabora-
tion with M/s. Tamimi and Fouad
and associates of Dammam (Saudi
Arabia) who have also envisaged en-
tering into this partnership through
their wholly-owned subsidiary in
Netherlands Antilles viz. Almin Realty
Corpn. N.V. According to the scheme
of the Joint Venture, it is proposed
to acquire ‘“Hotel Barbizon” situated
in New York and to rebuild it as per
plans approved by Oberoi Hotels.
The total cost of the project would be
US $ 35 million and the total equity
capital US $ 12 million. The share
capital of Oberois would amount to
US $ 3 million which is proposed to
be raiseq through an off-shore foreign
exchange loan through Bank of
Baroda and Grindlays Bank. For the
off-shore loan of US $ 3 million,
Grindlays Bank, India woulg stand
guarantee but there would be no
linkage of this with the remittance
that Oberoi Hotels (I) Ltd. may re-
ceive in India and further Grindlays
Bank would have no lien on any such
foreign inward remittances.

By way of Technical Services fee,
Oberois will be entitled to 12 per rent
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of the gross operating profits of the
hotel to be set up in New York for
a period of 20 years and the amount
so receivable would be repatriated to
India in free foreign exchange.

(¢) So far no other proposal to set
up hotels in USA has been received
by this Ministry from any other
Indian Party.

(d) Does not aFise.

Complaints against Chefair

3022. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
state:

(a) whether it ig a fact that
CHEFAIR has monopoly of catering

to Air India anq Indian Airlines
flights;

(b) whether it is a fact that there
have been several complaints re-
garding (i) short supply (ii) un-
hygenic conditiong (iii) supplieg be-
low international standard by
Chetair; ARl e |

(¢) what amount have been paid
by Air India and Indian Air.
lines for catering supplies during
the years 1977-78, 1978-79 and 1979-
80 (ending May);

(d) whether it is g fact that
Chefair also supplies catering faci-
litiee to other International Airlines;
and

(e) if sv, whether there have been
complaints from those  airlines

against esubstandard catering by
Chefair?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) The
Chefair Flight Kitchen cater for all
Air-India flights from Delhi and Bom-
bay. As far as Indian Airlines is
concerned, some of their catering is
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done by Chefair ex-Bombay, they up-
lift food from private caterers also
for some of their flights. In Delhi
apart from Chefair, Indian Airlines
caters departmentally to some of
their flights.

(b) Yes, Sir. Some complaints
about the food supplied by Chefair
have been received. The root cause
that lJed to such complaints has been
labour unrest in both the flight kit-
chens that is at Bombay and Delhi.

There is, however, no labour unrest
now.

(c) The amounts paid for by Air-
India and Indian Airlines during
1977-78, 1978-79, 1979-80 and upto
May 1980 are as follows:
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Year Amount paid (Rs. in lakhs)
Air Air
India  Indian lines
1977-78 . . . 15588 5643
1978-79 20316 7780
1979-80 251° 42 99° 11
April, 1980 13°00) 10°42
May, 1980 33°00 ) 10°04
(figures
provi-
_ sional)
(d) Yes, Sir.

(e) There have been some com-
plaints about the catering by other
International airlines. Corrective ac-
tion has been taken to make improve-
ments after scrutiny of such com-
plaints. However, the food supplied
by Chefair is in no way inferior to
food supplied by other comparable
agencies in India.

Agency through which Cotton ig pur-
chased from Farmers in Gujarat

3023. SHRI AMARSINH V. RATH-
AWA: Wil] the Minister of COM-
MERCE be pleased to state the agen-
cy through which cotton is purchased





